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Misc.(Crl) Case No. 291/2021 

O R D E R 

 

14-09-2021 

This is an application u/s 438 Cr.P.C. filed by accused/petitioner 

seeking pre arrest bail in connection with Tezpur P.S. Case No. 1840/2021 

u/s 376/354-C/294/506 IPC. 

I have heard the learned lawyers appearing for both sides and also 

gone through the contents of the case diary received today. 

Learned counsel for the State submitted that there is prima facie 

material against the accused of his complicity with the offences alleged. 

The informant through learned counsel filed petition No. 939/2021 

objecting release of accused on bail contending that the accused may cause 

physical harm to her if he is allowed to go on pre-arrest bail. It is also 

contended that accused is a politician and he has high influence and there is 

every chance to humiliate or malign the reputation of the victim if he is 

granted on bail. There is also chance of him absconding from the jurisdiction 

of this court if allowed to go on pre-arrest bail. 

Having heard the submission of learned lawyers appearing for both 

sides and on careful perusal of the case diary including the contents of the 

FIR, the statement of victim, it appears that the alleged victim has been 

indulging physical relation with accused keeping it dark from her husband 

and accused also allegedly took nude photos and threatened to circulate in 

the social media. Accused also allegedly assaulted her husband and threw 

abusive language towards her. 

As it appears, from the very contents of the FIR and statement of the 

victim recorded by Magistrate u/s 164 Cr.P.C. that alleged victim has 

developed good relation with accused which gradually turned into physical 

relation without the knowledge of her husband. As it appears, the alleged 

victim indulged such physical relation with accused knowing the 

consequences well. She is a major woman of 25 years old and there is no 

allegation that she has consented with such physical relation with accused 
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under misconception of fact or accused obtained her consent under threat of 

causing hurt etc. 

Therefore, considering all the factors into account, it is provided that 

in the event accused is arrested in connection with the aforesaid case, he 

may be released on bail in execution of a bond of Rs. 30,000/- (Rupees 

Thirty Thousand) only to the satisfaction of the Investigation Officer. 

Send back the case diary to I.O. in seal cover. 

  Accordingly, Misc(Crl.) case stands disposed off. 

 

Sessions Judge 
               Sonitpur, Tezpur 


